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NI Dated: 30...11...95 (31) 

Shrj M.P. Harjule, counsel for the 
Applicant was present. 	He has filed M.P.  
555/95 seeking restoration of the O.A. 
The D.A. was disposed of by the Tribunal 

in the absence of the Applicant on the 

ground that :Qn -Ynr-than oe occasion 
neither the Applicant nor the Resndents 

- 	i 
 

:Was fpresent.. Acc9rdingly, the same was 

-d ismise 	on 22-t2-r1993;, theteafter, 	the 
Appliqat £fl-e5cthehsaid.N.2. on 27-7-95 
i.e. aQtçr. aiapse 	.f:neariyg 	years. 
k12WSV, Qn penaisi: of tbe:CPC, Order 21 

Rule 106 (3) which readsa:fbl1ows 

"An application under sub-rule (1) 
shall 'b 	mdeifJ-cjn thirty days 

-,.--from the.date of:th'.rder, 	or whe, 
-, - 
	

_.in the, case of an ex ,Rarte order, 
the ñdtic& wa 	otduiy sened, 
wit-tu:n-.thsrty daa from the date 
when the appJicant had knowledge 
of the ordè." 

r .•  .1• 	',•• 

Admittedly, theiApplicant chas not filed 

the M.P. within the spedified time. 	In the 

circumstances, there is no substance in the 

M.P. Accordingly, the M.P. 55 5/95 is 
- d±em'idsed. 	Copy of the order be given to 
the parties. 
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